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HARYANA GOVERNMENT
EXCISE AND TAXATION DEPARTMENT
Notification
The 29th March, 2019
No. 37 /X-1/ P.A. 1/1914/Ss. 18, 34 and 59/2019.— In exercise of the powers conferred by sections 18, 34 and
59 of the Punjab Excise Act, 1914 (Punjab Act 1 of 1914), and with reference to the Haryana Government, Excise and
Taxation Department, notification No. 98/X-1/P.A. 1/1914/S.9/2018, dated the 31st October, 2018, I, Amit Kumar

Agrawal, Excise Commissioner, Haryana, hereby make the following rules further to amend the Punjab Liquor Permit
and Pass Rules, 1932, in their application to the State of Haryana, with effect from the Ist day of April, 2019,

namely :-

AT HAR 37T,

JMIDHNT TAT BRI STYdd,
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1. These rules may be called the Punjab Liquor Permit and Pass (Haryana Amendment) Rules, 2019.
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2. In the Punjab Liquor Permit and Pass Rules, 1932 (hereinafter called the said rules), in rule 2, in clause (a), for
the existing second proviso, the following proviso shall be substituted, namely : -

“Provided further that the licensee shall pay permit fee for the purchase of liquor on the following

rates : -
Serial Type of Liquor Rates
Number
1. Country Liquor (50 degree proof) X 5 Per Proof Litre
2. Country Liquor (65 degree proof) X 5 Per Proof Litre
3. Indian Made Foreign Spirit
3.1 Brands with Ex-Distillery Issue Price upto 1000 per case T 10 Per Proof Litre
3.2 Brands with Ex-Distillery Issue Price from X 1001 upto % 10 Per Proof Litre
1500 per case
3.3 Brands with Ex-Distillery Issue Price from X 1501 upto % 10 Per Proof Litre
2500 per case
3.4 Brands with Ex-Distillery Issue Price from % 2501 upto 2 10 Per Proof Litre
3500 per case
3.5 Brands with Ex-Distillery Issue Price from X 3501 upto % 10 Per Proof Litre
5000 per case
3.6 Brands with Ex-Distillery Issue Price from X 5001 upto % 10 Per Proof Litre
7000 per case
3.7 Brands with Ex-Distillery Issue Price Above X 7000 per case X 10 Per Proof Litre
4. BEER
(1) Beer containing alcoholic content upto 5.5% % 10 Per Bulk Litre
(i1) Beer containing alcoholic content more than 5.5% % 10 Per Bulk Litre
Caned Beer: X 10 Per Bulk Litre
(1) Mild
(i1) Strong % 10 Per Bulk Litre
5. Ethanol for use in automobile Fuel Nil
6. Draught Beer X 10 Per Bulk Litre
7. Cider T 5 Per Bulk Litre
8. Wine X 5 Per Bulk Litre
9. Ready to Drink Beverages (RTB) % 10 Per Bulk Litre
10. Potable Rectified Spirit and Extra Neutral Alcohol for Nil
Country Liquor and Indian Made Foreign Liquor
11. Denatured spirit/Ethanol except for use in automobile fuel Nil
12. Rectified Spirit and Extra Neutral Alcohol for industrial use Nil”.
3. In the said rules, in rule 22-A, for sub-rule (1), the following sub-rule shall be substituted, namely :-

“(1) A permit in form L-50 for purchase, transport and possession of more than twelve bottles of Indian
Imported Liquor of the Capacity of 750 mililitres may, on application, be granted to bonafide consumer of
Indian Made Foreign Liquor by Deputy Excise & Taxation Commissioner of the district concerned upto limit
of twenty four bottles of Indian Made Foreign Spirit each of the capacity of 750 mililitres, twelve bottles of
Indian foreign liquor each of the capacity of 750 mililitres, twenty four bottles of beer each of the capacity of
650 mililitres, twelve bottles of Rum each of the capacity of 750 mililitres, twenty four bottles of wine each of
the capacity of 750 mililitres and twelve bottles of Vodka/Gin/Cider each of the capacity of 750 mililitres on
payment of a license fee at the rate of Rs. 1500 per year, or for a life time, on payment of a license fee of
Rs. 10,000.”

AMIT KUMAR AGRAWAL,
Excise and Taxation Commissioner,
Haryana.

56980—C.S.—H.G.P.,Chd.



